IN THE - CE NTRAL ADMINISTRATIVE TRIBUNAL

| ' PRINCIPAL BENCH o
N L DELHI. | |
Ox 238/98 "y

New Delhi this the 11th cay of March, 1999. - ﬁg"&

: i

Hon'ble Smte. Lakshml Suamlnathan, Me mber (J) R:*\iﬁﬁ

" Sh.AsKe.Verma, Sectlon Ufflcer, B ?;

'm/0 Home Affairs Adm.I(A) o

New Delhi now R/0 H.No.108, L
shakyapuri, Kanker Khera, . i

Meerut. - ' : o ooo Applicant :

(By Advocate SheV.P.5. Tyegi )

versus

1 Union of Indla, through Secretary,
Ministry of Home Affairs,

New Delhi.
‘ 2.5acretary to the Govt.of India, ‘
@ " Ministry-of Planning and PI :

Department of Statistics,
Sardar Patel Bhavan, Sansad Narg,
I\bU Delhl.

3 Sacretary to the Govt. of India,
Ministry of Personnel,
PG &i'Pensions, : :
‘(pepattment of Personnel and '
Training) Neu Delhl. ... Respondents

(By Advocate Shri S.M. Arif )
O R DE R (ORALY

’

o A -

(Hon'ble Smte. Lakshmi Syaminathan, member (3J) %
Counter reply on behalf of the reSponoents has ‘
been handed over by the learned counsel for the raspondants,
‘ uhlch is placed on rucord gd copy oF the same has also been
handed over to the learnad counsel for the applicant. Shri

VePo+5e Tyagi,learned counsel for the applicant submits that

he is satisfied with the action taken by the respondants as

Tzgards nis posting in proper Ministry.,' -
2 Uncer the circumstances, this OA ishdismisSad asg

‘hav1ng be come 1nFructuous. No ordsr as to costs. : : j

/ ‘/3//"‘"’3’4%\»//
(Smt Lakshmi Swaminthan)
Nember (3)




